209  Re., alleged dancer of

ifis wmar sfeaqs  Hume'  ®
UERifeae ot fam wf 1 19 arde
WA T RN W aE
statww faar war wie g@wr faand
L T EC I I i -3
wiEd 2§ agn g fr foEe egrem
1972 7 ZAIL T9%T¢ & Ay H
g€ A1 W1 1978 ¥ AT g =w
TEUA OB FARAT AL ATH
218 Twar 2 3% faAi & am
S UAT W FFE A9l 99 AZ AL
THT FAT F EOH T AT HFAT 20
ST A9FR w1 s fEmTAr svEAn
B IF 300 a1 @ s 8 gy
F1 #@T S wATHE ET ¥ WIg
g T 49T 3T FM AU "
CIHEGE

2

i WY @=Te ¥T gl

T

REFERENCE TO ALLEGED AB-
SENCE OF SAFETY MEASURES AT
IFFCO, PHULPUR

SHRI KAPIL VERMA (Uttar Pradesh):
Mr. Vice.Chairman, Sir; 1 am thankful to you
for permitting me to raise this important
question. There is grave concern and anxiety
among the people in Allahabad and adjoining
districts, who are apprehensive of *the
repetition of the Bhopal gas tragedy in
Allahabad and areas within 50 kilometres of
it because of alleged lack of adequate safety
measures in the IFFCO factory at Phulpur in
Allahabad district.

The matter has assumed such seriousness
and urgency that the Allahabad High Court
had to take cognizance of it and issue
directions to the Union Agriculture Ministry
to depute a team of expert? to visit the factory
and submit a report within one month about
the additional precautions to be taken by the
IFFCO. The High Court has al?o0 asked the
IFFCO unit to ensure that all safety rules and
op”atuig instructions as given in the Safety
Manual are followed. It is really regrettable
that the IFFCO and the Government have not
been alive
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to the seriousness of the situation. Six well-
known public organisations of Allahabad
have alleged in "a writ petition that a number
of mishaps had already taken place on
account of negligence in following the safety
rules at this factory. They fear that if such
accidents are not checked it might result in a
big disaster which may ruin the entire area
within a radius of fifty kilometres around the
factory. If this assessment is correct, it is
indeed a matter of great concern that the
IFFCO has not learnt any lessons from the
Bhopal gas tragedy.

I would urge upon the Minister to
personally look into the matter immediately
and tackle the issue on a war footing. He
should ensure that a really competent team of
experts is immediately rushed to Phulpur for a
correct assessment of the situation and no
attemp should be made to hide anything. If
the situation is as bad as alleged, corrective
measures must be taken immediately and one
should not wait for a month or so as given by
the High Court. The concern among the large
sections of the people must be removed
because it is a question of the life and death
of the people. Thank you.

REFERENCE TO ALLEGED DANGER
OF PYRILLA ON SUGARCANE CROPS
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REFERENCE TO REPORTED DE-
FORESTATION OF CORBETT PARK
AREA

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Yesterday, one of the
leading newspapers published a very
disturbing' news which I would share with the
House and bring to the notice of Government.
About 50 Kilometres from this Corbett
National Park, there is an area of about 72
bigha, called the Land of Corbett with a
bungalow where Jim Corbett lived during the
early decades of the century. Unfortunately,
during the last few years, in this area.;
deforestation is taking place very rapidly,
seriously affecting the ecology of the area and
also affecting National Park. After the death
of Mr. Corbett in April 1955 in Kenya where
he had migrated, his sister donated this area of
72 bighas to the people of Kala-dungi for
public welfare and the transaction was
conducted by an attorney in Kenya through
the Standard Bank of South Africa, Nairobi.
This land, instead of passing to the public is
now in the hands of a local landowner who,
through money power; clinched the deal with
the Government. He is using this land for his
personal farming and is cutting down all trees
at

Amdt. Bill, 1984

a great speed. It is said that a tree 50 or 60 years old
fetches as much as Re. 50,000. All the trees in this
area are more than 100 years old. As a result, he is
taking lot of benefit from this area due to the
carelessness of the Government, in preserving,' the
ecology of the area and saving the forests. This
land is very near the National Park. I request that in
the interest of the National Park and preservation of
the ecology of the area, this deforestation should be
stopped and the question how this ownership has
passed on to a private landowner when it was
donated for public purposes; should be investigat-
ed. This land should be acquired by the
Government immediately in the interest  of the
National Parle.

THE COAL MINES (CONSERVATION
AND DEVELOPMENT) AMEND-
MENT BITX, 1984—contd.

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): We shall now
continue with the discussion of the Coal
Mines (Conservation and Development)
Amendment Bill, 1984. Shri Ramakrishnan.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, it is a rather
innocuous Bill. But such innocuous, Bills also
give us an oppor-nity to discuss not only the
issues concerning the Bill, but also other
issues which are very relevant and related to
the subject. During Sessions of the Rajya
Sabha, we do not get adequate time to discuss
all important issues which are affecting the
nation One such thing is coal. I am very
happy that an opportunity has been afforded
by this Bill. Anyway, my friend Mr. Vasant
Sathe, need not be alarmed. I am not going to
initiate any controversial discussion on either
the coal policy of the Govern-




